
' 	ADMINTSTRATP!E TAr ?.'NfL; \PLORE BENCH 

APftICATIciN NOS. 653j19954/1994, 

655/1994 & è5 71994  

THt.FSDAY, DATED THE THIRTYFIRST DAY OF MARCH, 1994 

Mr. justice P.K. Shyamsunder, Vice Chairman 

Mr. T.V. Rarnanan, Member (A) 

1. Shri N. Anandarej 
Aged 40 years 
451  6th Cross, Vasanthanagar 
Bangalore - 560 052 Applicant in O.A. No. 

653/1994. 

2, Shri E.N. Chandrashekaraiah 
Aged 47 years 
c-vI(6), Telecom Quarters 
Kaval Byrasandra, Bangalore-560 032.. Applicant in O.A. No, 

654/1994 

3, Smt. Sharithi Vijayakarith 
Aged 30 years 
u/a. Shri Vijayakanth 
271  4th Cross, 2nd Stage 
C. Purarn, UlSoor 
Bangalore - 560 019 

4 Shri  D. Louis 
Aged 40 years 
2219  7th Main 
Muni'Jenkatappa Garden 
Ulsoor, Bangalore-560 008 

Applicant in O.A. No. 
655/1994 

...... Apicant in Q.A. No. 
656/1994 

(By Dr. M.S. Nagaraja, Advocate) 

Vs. 

The Chief Superintendent 
Central Telegraph Office 
Bangalore. 

The Director 
Telecommunications 
Bangalore Area, Bangalore-560 009. 

3. Union of India represented 
by Secretary to Govt. 
Ministry of Communications 
New Delhi. 

(By Shri M.S. padmarajaiah, S.C.G.5.C.) 

Respondents in in O.A. 
Nos. 553/1994,654/1994, 
655,11994 and 555/1994. 

. . . . . 2/-. 
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F.] 

(rir. Justibefp.. Shya*,8tiinder, Vice Chairman) 

Heard. 

At our dir 
	

ion Shrli M.S. Padmarajaiah, learned 

S.C.G.S.C.V  takes 
	

ice on behalf of the respondents and 

we have heard him. 

2. 	All thesepplications relate to a1leied 

misappropriation o 310 amourts collected. We find that 

all the applicants ave not exhusted the remedy of filing 

revision petitions hich is dpen to them under Rule 29 of 

the CCS(CCA) Rules, 1955. This is also the view taken by 

us in O.A. 488/1993 	Following' the decision in O..488/19931  

we dispose of thesHapplicati1on by directing the applicants 

to exhaust the rrray of filthy a revision petition and if 

they have not doris [o far, thy will do so within 6 weeks 

from the data of ie ciot of a copy of this order and if that 

is done, the deprt 1ent will dipose of the same within 3 months 

from the date of reeipt of such revision petitions. In 

the meanwhile, WF 

I > 	
- •, t\\ amounts  allegedly 

\ 	disposal of the re  

ect the department not to recover the 

ucd by the applicants till the 

'ion petiions. 

3. 	The applica§1ions are dispose of accordingly at the 

admission stace it 

lrp 
(T.\I. RAr1ArN) 

CL 	MEMBER () 

' 
EL 	m r 

f. No obsts. 

/ 

(p.. SHYA1SUNDER) 

VICE: CHAIF.rrthN 


